O.A. No. 282/07
JULY, 2008

Hon’ble Mr. Justice K. Thmkappan, Member(J)

R - Heard Mr. RK. Sama:ntsmghat Ld Counsel
agpearmg for the applicant and Mr. DK, ehera L4 Counsel
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% % 2. The short question commg up for deténm,lation
m ﬂms Ongmal Apphcanon is whether the apphcxmt is
ftmwmtmghls service from 11.07.87 to 10.05.1990 alo
ﬂm mimltted regular service by the depamnent or not. .

w pa:d a pay scale {(though the adnuttﬁd semce of the
| whpant, as per the records of the dépmment is from
gésji:ﬁfﬂs.xgsw()) the entire service ought to hav& been co
lﬁspensmnable service. To substantiate this contentzon “:‘:’Ld.

) Counsel relied on Annexures-A/6 and A/7. F\frw 1

A6 the service records kept by the departmbnt(m 1at th date |

: v’jdfﬁle lsg appomtment of the apphcant 15 of Ll 07. 191 f,

en ‘would also show that he was iappomted in a pay

‘ of Rs 775 ~ 1025/-, The document ﬁxﬁher showsthﬁt the
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‘i DR ":a'aé:comtt also opened in the name of the applicant. It was
e alse‘btought to the notice of this Tribunal that as per Annexure-
’: A/’Z the noting in the entry in the regular service as 10.05.1990
i a nnstake committed by the department. If this reoor are
lmd down/accordmg to the Counsel for the Apph¢ant, the
e v ,fjapphcant is enfitled for counting of enhre semcr. from

fres 11.07.1987 tohis retirement date.

S 4. Mr. DK. Behera, Ld Coxmsel for the
fRespondeﬁts relying on the counter affidavit subnnti th
wtms in the Anmxure—A/6 is wrong entry either n
éed by the authonty who was in oharge of Section.
B Fmﬂm the Counsel submits that once Annexure-«
» md the- apphcsmt had not raised aty objectlon di

et ‘ | .2 Going through the rival corntentmnsq and the
dwuments produced before this Tnbunal and also consx eTing,
ﬂw évents this Tribunal is of the view that the apphc?nt s
entitied ~ for the benefit which he claims in the |O.A.
A edly, Annexure-A/6 is kept by the authon'ties rather the
‘ f@meni held Where the applicant is workmg Aparq from
thﬂ Annexnre—A/ﬁ would show that the applicant was drawing
upzy scale of Rs.775-1025/- and that was not objedtbd by any
(in the department side. The question now cans1 red is

-;ponﬁrmahon of the temporary status of the apphcfmt s lead
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§ the additional counter to that entry. As all the
kapt by the department the employee was not in a
ven.ﬁf the Tecords except when his service

In the above bg_i}'cmnstmces this Tribunal is of

| , zmd the monetary beneﬁts
‘ to the applicant within a reasonable period at
days from the date of receipt of this order. No
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